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A Pleader by Profession, Shri Sharma

served as President of Bharat Socuts
Association of Mecrut District for three
years and  President,

R ashtrabhasha
Vidyapeeth for two years. .

Shri Sharma passed away at Meerut
on 29 Scptember, 1987 at the age of 82

years.

Shri Ajit Singh was a Member of the
Second Lok Sabha during 1957-62 repre-
senting Bhatinda constituency of Punjab.
Earlier, he had been a Member of the First
Lok Sabha during 1952-57.

An agriculturist by profession, Shri
Ajit Singh worked for the uplift and
rchabilitation of weaker sections of the
society. A valiant soldier, he served in the
Indian Army for about six years.

Shri Ajit Singh passed away at Bhatinda
on 8 October, 1987 at the age of 62
years. '

Shri Atamdas was a Member of the
Fourth Lok Sabha during 1967-70 repre-
senting Morena constituency of Madhya
Pradesh. Earlier, he had been a member of
the Interim Legislature of the then Gwalior
State during 1948-49 and of the then
Bharat Legislative Assembly in 1951,

Shri Atamdas took active part in the
freedom movement and suffered imprison
ment. An agriculturist by profession, he
was associated with several social organi-
sations and took keen interest in the uplift
of weaker sections of the society.

Shri Atamdas passed away "at Gwalior
on 10 October, 1987 at the age of 75
years.

We deeply mourn the loss of thesec
friends, and 1 am sure the House will join
me in conveying our condolences to the
bereaved families.
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The House may now stand in silence
for a short while as a make of respect to
the deceased.

The Members Siood in Silerce for a Short
While

ORAL ANSWERS TO QUESTIONS

[English)
Bank Loans During 1986-87

*1. SHRI A, CHARLES : Will the
Minister of FINANCE be pleased to state :

{a) the number of persons all over the
country to whom loan amount of not more
than Rs. 10, 000 (Rupees Ten Thousand
only) was given by banks during the finan-
cial year 1986-87 ;

(b) the total amount of loan given to
them ; and

(c) the total amount of credit given by
banks during the year 1986-87 to both
Private and Public Sector Undertakings
excluding the amount covered under item
(a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a) to (c)
A Statement is given below.

Statement

(a) and (b) Reserve Bank of India has
reported that the present data reporting
system does not provide information on
loans below a certain amount all over the
country. The outstanding advances of
Public Sector Banks under priority sector and
1o weaker sections as at the end of March
1986 and March 1987 were as under :



7 Oral Answers NOVEMBER 6 1987 ral Auswers 8

(Amount in Rs. creres
{Accounts in lakhs)

—— . [—

- — —

——— i

Priority Sector Weaker Sections
March March March March
1986 i987 1986 1987
Accounts 244.33 273.05 183.77 208.72
Amount 20852.75 2455).75 5077.94 6118.78
Average amount
per borrowal
account 853§ 8992 2774

(c) Advances by Public Sector Banks
excluding Priority Scctor Advances increascd
from Rs. 28775 crores as at the end of
March 1986 to Rs. 31305 crores as at the
cnd of March 1987,

SHR! A. CHARLES : Mr. Speaker,
Sir, though 1 fully appreciate th: cariacst
efforts of the hya., Munister and congratu
late him the way in which he has been
trying to give a 1>ah to th: weaker sections
of the society and in building up their
future, 1 am very uahapyy about the first
part of the aaswer anl thr casual way ia
which thz Rzserv: Bink of India have
furnishad th: iZWyrntonr. Itis very unfair
that though th:y are able to give huge
figares, givea to th: Public S:zctor Uader
takings, they are unable to give th: d:stails
of th: loan; givea 12 tar writer sections.
The reason is very clear.

Only a very nsgligibiz anouant is given
to the weaker sections ia  spite of thz
earncst cTorts beiag made by th: hoa.
Minister. | may draw his attention to the
answer gi/cn 1y part (¢) of the Question :

“Advances by Public Scctor Banks
excluding Priority Scctor Advances
increased from Rs. 28775 crores as
at thz end of March 1986 to Rs.
31305 crores as at the end of
March, 1987.7

I have no canplaint about this ; lat that
grow. I have worked in governments depart-
ment for somez yzass azd | knov th: m:tho i
of collecting thz¢c sim3!> fazii. A mer:

2974
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circular to every branch of the Bank would
be sufficient to gath:r the facts. I come
from Trivandrum. There is a fish market
there. Lorry-loads of fish come to the
market. The poor fisherwomen who come
there to buy fish have to pay an interest of
Rs. 10 for cvery Rs. 100 for cvery day.
That comes to 3, 600 per cent. In order
to help those people beloaging to the weaker
sections, may | know from the hon.
Minister whethar, out of the de)osits
received [rom th: rural areas which con-
stitute about 70 per cent of the total
deposits, at least half of th: deposits will
be earmarked far paying loans to  the
weaker scctio s in casc there arc sufficient
number of apolicatiors which fulfil the
narms and conditions ?

SHRT JANARDHANA POOJARY : |
share the concern of the hoa. Member for
th: weaker sections. M is a  conscious
decision ani a commitmeat given to the
nation that wec arc going 10 meet  the
requirements of the weaker sections fully.
Here as on junc 1987 we have given Rs.
6,368 crores to the weaker sections. The
target was ten per cent, and as against the
target of ten per cont, we have already
given about eleven por cent. It is true, as
the hon. Membzar has stated. that the
weaker sections are compelled 1o pay a
highzr rate of interest in the private
borrowing market. It is because of that that
we have boen giving assistance 10 the
weaker sections. For the besefit of the
hon, M:mber | may also say that we have
givenr instructions to our Department to
increase the target for the weaker sections,
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SHRI A. CHARLES : 1 am  happy
that a favourable answer has been given by
the hon. Minister, and | am sure the weaker
sections in the whole country will remem-
ber him for this. But, cven hzre, therc are
certain loopholes, and certain fraud® arc
being committed by the middlemen. May
I know from the hon. Minister whether
there is any possibility of constituting some

2l  with representatives of the banks,
officials and non-offictals to monitor the
whole programme, to see whether the banks
are giving loans in all cligible cases. In the
Estimates Committee instances have come
to our notice that cven in very genuine
cases, loans are not given. Therefore, |
want to know whether these loans are given
in all eligible cases and whether a monitos-
ing system will be established to monitor
this.

SHR] JANARDHANA POOJARY : So
far as the IRDP is concerned, already
there is a monitoring body ; there, the
District Collector is the convener and non-
official are also there. They are monitoring
at that level event at the
Biock  level also there are monitoring
agencics. When the Estimates Committes
makes recommendations, if they are in the
interest of the weaker sections, definitely
we will implement the recommeandations of
the Estimates Commiitice.

PROF. MADHU DANDAVATE : What
about the yuestion of 'middlcnu.:n' that he
raised ?

SHRI BASUDEB ACHARIA : Muy
1 know whether it is a fact that Govern-
ment decided to organize a Joan mela in Tri
pura despite the fact that the Chief Minister
of Tripura had ohjected to holding such a
loan mela just on the cov¢ of clections ?
I want to hknow whether it is also a
fact that the management of United Bank
of India had lots of new application froms
secretly printed in Calcutta ? These foims
arc not approved by the Reserve Bank of
India. Out of these, 1,20,000 forms were
handed over to the Congress (I} leader to
be distributed among their trustcd people
of Tripura.

SHR] JANARDHANA POOJARY : 1t
does not rclate to loan mela. If you arc
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asking me to answer it, I am prepared to
answer it.

(Interruptions)

SHRI BASUDEB ACHARIA : It is
related to the distribution of loans. Loan
Mela is hald to distribute loans.

MR. SPEAKER : A separate discus-
sion is coning on this and you can raise
this point at that time.

SHRI SHANTARAM NAIK: My
question would be different. [ would like
to ask th: h>a. Mionister, whenever any
nationalised bank organises schemes to
distribute loans for wecaker sections and
if the concernai State Government comes
in the way and incites violence in that
arca, what action is h: going to take ?

SHRI JANARDHANA POOJARY : It
is the sams thing.

SHRI SHANTARAM NAIK : | am
not asking about Ioan m:las. 1 am asking
about inziting of violence by State Govern-
ment whan lo1as are beiag distributed.

MR. SPEAKER : How is it concerned
with the subject?

| Traaslation]

SHRI VYV, TULSIRAM : Mr Speaker
Sir, the han. Ministzr has stated just now
that in case of any dificulty in advancing
loans to th: weaker sections, steps are
taken to remove it. Has the hon. Minister
received reports to th2 elect that some
p:ople g:t loans'in th: nimes of the persons
belohging to th: waaker sections of the
soclety! Thus weaker sections are not
actually getting loans because they have to
make several roaads of the banks and th2y

. are so tired that th:y throw away the papers

in sheer frustration., May 1 know the
action proposed to bz taken by the Govern-
ment to remedy this situdtion ?

[English)

SHRI JANARDHANA. POOQJARY :
We have been rezeiving some reports from
the State also. Th: programmes for wcaker
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sections, namely, JRDP and also educated
unemployment Schcme, are  implemented
by the State Governments. We have been
receiving complaints s2ying that they are
not giving 10 the right pcople, the deserving
people, and that some undeserving pcople
ae also getting it.

MR. SFEAKER. : The question is that
scme people get kogus loans in the name
of others.

SHR1 JANARDHANA POOJARY :
1 am coming to that, Sir. Thc implementa-
tion is done ty the State Government. They
identify the persons lelongirg to the weaker
scctions under IRDP. Ewen for educsated
unemployed also, the State Governments
identify the beneficiary. It is for the State
Government to correctly identify and then
forward those applications to the banks, If
the Hon. Member has got any grievance in
his State, he can write to the State Chief
Minister saying that it has to te properly
identified. So far as banks are concerned,
whenever there is some deficiency, 1 myself
monitor it. I act on the letters of the Hon.
Members. 1 also act when there are com-
p laints given by the citizens and we take
proper action.

DR. CHANDRA SHEKHAR
TRIPATHI : Therc are instances that files
of loans particularly within the limit of Rs.
10;000 are not disposed of by the banks
strictly and quickly. There are specific cases
where the banks are taking more than one
year time.

May 1 know from the hon. Minister
that these poor persons are foreed to make
rounds dozens of times and they are wasting
energy and labour what steps is he going to
take to dispose of these files of loans

particularly  belonging to the poorer
sections?
.SHR] JANARDHANA POOJARY :

Sir, we have crossed the target of 10 per
cent and reached the target o 11 per cent.
About Rs. 6368 crores have gone from the
banking sector to the weaker sections. That
itself shows that the programmes are being
implemented. But that does not mean there
is no scope for improvement. We are moni-
toring it. We have cven advised the baoks
to hold the cr dit camps twce in a month
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outside the bank premises to expedite and
to see that it goes to the weaker sections.

PROF. MADHU DANDAVATE : |
would like to know from the hon. Minister
whett®: his attention has been drawn (o the
report that had appeare in the Economic
Tines in whem it was mentioned one year
back that on the occasion of the death
anniversaty of Mis, Indira Gardhi in
Bangalorc about onc lakh of foims were
distributed on the cccasion of two loan
melas and on those forms which were
recured frem the sympathisers and suppor-
te1s of Congress (1) & certain seal was put
in the correr and they were given priorily
while clearirg the Icars? The hen, Minister
had agrecd to look into the matter arnd gine
the necessary reply. Still the reply hes nos
come. '

SHR1 JANARDHANA POQJARY : 1
am prepared to answer provided the Chair
allows.

PROF. MADHU DANDAVATE : Sir
I request you to allow him to reply.

MR. SPEAKERS : Are you prepared to
reply?

SHR1I JANARDHANA [FCOJARY :
I am prepared to reply even to Shri Basudeb
Acharia.

MR. SPEAKER : We will take it up
later,

PROF. MADHU DANDAVATE : Sir,

he has agreed to reply. I plead on his behalf
to take it up.

MR. SPEAKER . He is prepased to
reply. You are prepared to listen. But ] am
not prepared to allow it. We will take it
up latcr,

PROF. MADHU DANDAVATE : Sir,
itis a great injustice to the Minister.

SHR! NAWAL KISHCORE SHARMA :
In view of the faci that there s a serious
drecugh rituation prevail'ng in the country
and more particularly ia the Siate of
Ra:iasthan and Gujarat may 1 know fNcm
the hon. Minister whether any instructions
have "been given to the banks to help the
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needy for fodder, feriilisers, sceds  and
drrigation facilities ? If so, what is the
result?

SHRI JANARDHANA POOJARY :
On 12th S:ptember, 1987 the hon. Finance
Minister conveaed the ms=eting of the
Chief Bxezutives particularly to see hov the
drought affected people are helped, On 1 5th
September, 1987 the Reserve Bank of
India had issusd gu Jelines and »¢ are
meeting the requirements of th: nezdy
particularly of the onss referred to by the
hon. Minister. We have also directed the
Chief Executives and the Chiirmsn to go to
the drought affected people 10 sec that
their requirements are met fully,

Impoart of Cotton and Man-made Fibrc

*2. {SHRI V. SOBHANADREESWARA
RAO:;
SHRI LALITESHWAR SHAHI:
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government have taken a
«d:cision to import 10 lakh bales of cotton and
substantial quantity of man-made fibre dur-
ing the current year;

(b) if s0. the reasons therefor;

(¢) the quantity of cotton and man-
made fibre already imported proposed to be
imported in near futurc and the financial
implications thereof;

(d) whether some cotton growers' As-
sociations have urged Government not (o
import cotton; and

(e¢) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHR1 S.
KRISHNA KUMAR) ; (a) No, Sir.

(b) and (c) Do not arise.

(d} Yes, Sir, -
(¢) Government do not proposc to im-
port cotton at present.

SHRI V. SOBHANADREESWARA
RAO : While itis hippy to note that th:
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Goverament has positively responded to the
represcntations of the Cotton Growers' As-
sociations and Federations all over the
country regarding agitated note of the re-
quest of the Cotton Miiis Fedcration request-
ing the Government to allow import of 10
lakh bales of cotton and 1.2 lakh tonnes of
man-made fibre yet now the Minister has
told that the Government has not taken a
decision so far,

We are very happy 1o know that. At
the same time, 1 would like to know cate-
gorically from the Hon'ble Minister whether
itis not a fact thata public noticc was
issued on 9th October 1987 wherein the
Government had announced input-output
norms for import of raw cotton against ex-
port of yarn. Against export of 1 kg of
corded yarn of 40 counts and below, the ex-
porter is permitted to import 1.5 kg of raw
cotton. Similarly in respect of combed yarn
of 43 couats and below import of 1.33 kg and
for 1 kg of comboned yarn of 40 counts and
above, import of 1.39 kg raw cotton is all-
owed. Is this not in contradiction to part
{(a) of the answer given by the Government ?
Indirectly you are permitting the import of
raw cotton into this country. The latest
figures say that our cotton production this
year will not be less than that of the pre-
vious year. In fact, it may be little
higher.

So, I would like to know categorically
from the Hon'ble Minister whether the
Government would reconsider and withdraw
this public notice issued some time back.

SHR!I S. KRISHNA KUMAR : Sir, |
have actully answered parts (a), (b) & (¢) of
the question. The question was:

“Whether Government have taken a
decision to import 10 Iakh bales of cotton
and substantial quantity of man-made
fibre during the current year;”

The answer is; **No, Sir.” We have also
said categorically that the Government do
not propose to import cotton at present.

It is true that a facility had been given
to cotton yarn exporters under the import-
export policy of the Government for a rep-
lenishment licence for the cotton yarn ex-
ported by them. This is because the Govern-

-





